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1. Leave granted.

2. We are told that the appellant is in jail from 4-4-98 in connection with offences under

Sections 307 and 395 read with Section 149 of the Indian Penal Code. It is quite a long

period that he has been in custody without commencing the trial. There is no need to

detain him further in custody and therefore we are inclined to release him on bail,

notwithstanding the suppression of certain factual position when the bail application was

filed. It would not have been done by the appellant. We feel that lapses on the part of the

counsel should not in this case be allowed to prejudice the appellant who is languishing in

jail.

3. For the aforesaid reasons we order that the appellant be released on bail on execution

of a bond with two solvent sureties to the satisfaction of Chief Judicial Magistrate,

Pratapgarh.

4. The Appeal is disposed of.
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